CENTRAL AOMINISTRATIVE TRIBUNAL , PRINCIPA
P RA No.33/2004 in 0A No.2455/1997
New Delhi, this~1(«ﬂ\day of January, 2001
Hon"ble Shri Kuldip Singh, Member (1)
Hon’ble Shri M.D. Singh, Memb@r(&)
M.K. Pillai
C-4/C~14%, Jarakpuri
Naw Delhi-1l0058 .- Applicant
(By Shri P.T. Surthy, Advocate)
' VEFSUS
Secretar Y :
’li"ll\btly of Labour
:hdram Shakti Bhavan & two othars . Respondents
Qv%ﬁ : : ORDER{in circulation)
oty Shri M.P. Singt

Review application is filed on  behalf of the
applicant for review of ths drder dated 24.11.2000 oy
which 0/ N0{2455#1997 was dismissed being devoid of merit
and  for the detailed discussions made in paras &6 to 8

2. Ravi @ -isv sought on the ground that applicant’s
reliance - on seniority list as on 1.6.%4 showing his date
o of appointment as 2.8.72 was not discussed. However, we
: find from the r@bLy to the 048 it has been clarified that
Jwhile forwarding  the details of Junior Computers, the
seniority list stated to have been as on 1.6.94 was also
inadvertently mentionsd which has since be¢n rectified.
Thus thevappliéant-is trying to mislead the Tribunal by
mentioning the seni ority list 5rat&d to have been issyued
o 1.6.24" . Thig point was alre :@dy taken care of DY us
wWhile deciding the'case though it was not mentionead in
the Judgement . ' HGw&V@E this was neo going to make any
difference in our conclusion as the facot remains that the
dpplicant failed to agitate the issue of seniority in
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1987 itself before any judicial forum. Bga the

applicant himself has mentioned again
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A% “s&niority list of Junior Computers as on o 30th
December, 19%6" and therefore he should have no grievance

o that count.

. That apart, as per settled law of the apex court, any
change in the seniority position aof  the applicant aftar &
dap  of 14 vears wWwould adversely affect the position of

others who Nave not bean impleaded a

6

necessary parties.
4. In view of this position, we feel that the applicant

148 not made out a legally valig Casa Warranting revieuw

of our order Supra.  In the result the RO is dismissed
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(M.P. Singh)y (Kuldip Singh)
rMember (4) Member (J)
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